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IN THE CEb1IRAL ADMINISTRATIVE TRIBUNAL HYDERASJ.T) BF.NCH AT HYDEPABAD 

O.A.NO. SRi /93 	 t 

Date of Order: 6/7-93 
Sets-teen: 	 - 

DivisiOnal railway Manager, (DG) 
South cetitral Railway, Secunderabad, 

Perrncinett t-!3y Inc-rctor (Con) 
S.C.Rly, Secunderabad. 

chiefi Sigt@ Inpector, 
Signal & TelecorrmuniCation Lpartrnent, 
S.C.Rly, Secunderabad. 

l4pplicaflts. 

and 

2. -Presid.thg Officer, Labour Court, 
Narayanaguda, A .D. Hyderabad. 

Respondents. 

Pr the hpplicantsL Mr..N.1:.DeVraj, SC for Rlys. 

For the Respondents.  

COBAMS 
THE HON T BLE MR .JUSTICE V. NEELIUf(I FAQ VICE CHAIRMAN 

AND 
THE HONTBLE MR.P.T.TIRUVENGAD?11'! : TiE1IBEi:(AD!'liT) 

The Tribunal made the following Order:- 

Admit. The operation of the order dated 11-3.-2 

in C.M.P.No. r)_%j /B&is suspended until further orders. 

Issue notice to the Respondents. 

post the case on 6.9.93. 

To 
The Divisional Railway Manager (s.o) S.C.Rly, Secunderabad. 
The Permanent Way InSpectOr (Con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, signal & TelecortmUnication 

Department, S.C.Rly, Secunderabad. 
The Presiding Officer, Labour Court, Narayanaguda, Hyderabad. 

5.. One copy to I.kr.N.R..tevraj, SC for Rlys. CAT.Hyd. 
One copy to Mr. 
One spare copy. 
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